
IN THE CJ!.NIRAL ADr-:IrlI.s'IR~1\IVE TRIBU L,ALLA~BAD BEN:H •.

ALlAHABAD

Oate ef order I 10th D::t.1994.

M.A. No.2057/9.
in

R .A.No.60/6/94
in

O••~.No.874/92 connected with
Five Q:hers a Lonqw itih the RA.

UNION OF IIDlA AID ANor~ s APF LICA Nl'S

ve ,
MOl'I IAL AID OI'l£RS I RESPOJDENl'S

•••

The request for condonation of delay in filirq the

Rev ie'.tl Application No. 70/8 of 1994 in O.,A. No.874 Of 1992

connected with five others as prnyed for in M.A. NO.2057/1994

may be accepted.

As regards the Review Application referred to above,
li>

we have CJvne th+oUJh the grounds on ~ be.i.., et" Which the

applicants viz. the Union Of In:lia want a review Of the

judgment dated 28.1.1994. ~"efirxl that it is a reiteration

of t he grounds already covered in the ccunter replies filed

in the Or ig inal applications. vie do not £ ind that there is

any error apparent on the face of the record as to merit any

change in the judgment delivered. 1r~euphold that judgment.

The Review pplicati on is disrnissed.
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